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IN THE CENTRt ADMINISTRATIVE TRIBUNAL  

CALCUTTA BENCH 

o., No,___ 	 of 2O1 
-------------------- 

1, Srnt, Padma Bera., 

wife of Late Tarapadá Bera (ELBidge/26 

under General Manager, Metal & Steel 

Factory, Icbhapore. Kolkata '00144 

Sanjay Bera9 

son of Late Tarapada Bera()LBidg/26 

under Genetal Manager Metal ' Ite' el 

Factory, ichhapore, Kolkata 70I44. 

both reside at Village KaaeVPJr, 

KamdeUr, P.S. AMdangap Distrit NOrth 

24 ParganaS Pi 700.125. 

. , 

VerSUS.., 

1., Union of India, service .thtouh: 

Secretary, Ministry of. De £ encé, 

(Home Affairs), South tiock D New DeIhi 

110001, 

2, ChaXmafl, GoverflmeAt of:Indi 

Ministry of Defence, Ordinance FjactorY 

Board, lo.A, S.K. Bose ROad, blkata7000( 

General Manager, Ministry of Defence., 

Metal & Steel Factory P,:O, Ichapore1 

Nazabgaflj, DiStr North 24PargaflaS, West 

Bengal, Pin 743144, 	. . 

contd,. 2 



7/. 

L .1/ 

..: 	2 	:. 

4, Deputy General Mnaer HR, 

MiniStry of Defences  Met1 & Isteel 

actory, P,O. Thptr 	wahrJ 

Dist, North 24 Parganas, West engal 

Pin 743144 

Respondents, 



m,a. 332.2017 with o.a. ~78.2017 

No'. M.A. 350/00332/2017 
	

Date of order: 05.1 2.2017 
O.A. 350/00578/2017 

Present: Hon'ble Mr. A.K. Pattñaik, Judicial Member 

For the Applicant 	: 	Mr, T.K. Biswas, Counsel 

For the Respondents 	: 	None 

ORDER(OraI) 

A.K. Pattnaik, Judicial Member: 

Mr. T.K. Biswas, Ld. Counsel appears for the applicant. 

M.A. No. 332 of 2017 filed for joint prosecution isallowed. 

With the aid and assistance of Mr. T.K. Biswas, Ld. Counsel for the 

applicant, I came across a represenjatioiIdated 8.12.2017 at Annexure 

"A-9" to the O.A. in.-resnse to !r at Ax rp "A-8" to the O.A. 

addressed to respomnden 
/ 

Accordingly, l/disos 

consider the docunnts 
0 

Annexure "A-8" dated 

Annexure "A-9" to \hel 

date of receipt of this on 

ondent No. 4 to 

lubmitted under 

11orwarded under 

months from the 

Though I have not entere1the merits of the case still then I 

hope and trust that after such consideration if the applicant's grievance is 

found to be genuine then expeditious steps may be taken by the concerned 

respondent Nos. 3 & 4 within a further period of two months from the date of 

such consideration to extend the benefits of compassionate appointment to 

the applicant. However, if in the meantime the said representation stated to 

have been preferred on 8.12.2017 has already been disposed of then the 

result thereof be communicated to the applicant within a period of 2 weeks 

from the date of receipt of a copy of this order. 

With the aforesaid observation and direction, the O.A. is disposed 
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.. 

m.a. 332.2017 with o.a. 578.2017 

of. 

7. 	As prayed for by Mr. Biswas, Ld. Counsel a coy of this order alOng 

I / with paper book be transmitted to the respondent No. 3 & 4 by speed p9t 

for which Mr. Biswas undertakes to deposit necessary cost in the Regis!try 

by tomorrow. 

S. 	 ET 
(A.K. Pattnaik) 

Judicial Membe 

sP 


